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Misc.(Bail) Case No.  406  /2021 
O  R  D  E  R 

 
17-11-2021    Seen petition No. 1213/21 filed by one Rasidul Haque 

Kaji, seeking bail for accused Md. Junu and Tanuja Begum, in 

connection with Tezpur PS Case No. 1740/21 u/s 120(B)/302 of IPC.  

   I have heard the learned lawyers appearing for both 

sides.     

   Learned counsel for the State submitted that case diary 

as called for has not yet been received. The allegation made against 

the accused is serious in nature.   

   On the other hand, learned counsel appearing for the 

accused contended that the incident occurred on 19-08-2021 and 

accused Tanuja Begum has been arrested and produced on 20-08-

2021 and accused Md. Junu has been arrested on 21-08-2021. 

Therefore, it is contended that even though the allegation against the 

accused persons appears to be serious in nature but till date I.O. 

failed to complete the investigation and filed charge sheet. By this 

time, the statutory period of 90 days is about to complete. So far, 

accused Tanuja Begum spent 88 days and Md. Junu spent 87 days in 

judicial custody. Therefore, further detention of the accused persons 

for the purpose of investigation is not warranted as the I.O. has not 

made any application requiring further detention of the accused 

persons in judicial custody for the purpose of investigation.        

  Having heard the learned lawyers appearing for both sides and 

on perusal of record, it transpires that one Dhurbajyoti Mahanta was 

seriously fell ill in the house of accused persons on the night of 19-08-

2021 when he went to their house to spend the night. But 

subsequently, he was shifted to Mission Hospital where he expired. 

Therefore, the informant alleges conspiracy and murder of deceased 

by the accused persons.    
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    Having heard the learned lawyers appearing for both 

sides and on consideration of the facts of the case, it appears that 

only two days left for completing statutory period in respect of 

accused Tanuja Begum, three days left in respect of accused Md. 

Junu. On the other hand, prosecution has not shown before this court 

any circumstances requiring further detention of the accused persons 

for the purpose of further investigation.   

   It is submitted that the accused are local persons and 

there is no chance of their abscondance in the event they are 

enlarged on bail.  

    Having taken into consideration all the factual back drop 

of the case, both the accused Tanuja Begum and Md. Junu are 

enlarged on bail of Rs. 25,000/- (Rupees Twenty five thousand) only 

each with one local surety of like amount in default to jail to the 

satisfaction of learned Eleka Magistrate.          

     The bail application is accordingly stands disposed off. 

     

    

 
           (C.B. Gogoi) 

            Sessions Judge,  
                             Sonitpur,Tezpur. 

 
 
 
 
  
 

 
 


